
$~39 (En Bloc) 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

 

+  CS(OS) 7/2019 

 

 DEEPAK GUPTA      ..... Plaintiff 

    Through: Mr. Sandeep Jindal, Advocate. 

 

    versus 

 

 ASHOK GUPTA AND ORS.    ..... Defendants 

Through: Mr. Arvind, Advocate for defendant 

No.1. 

 Ms. Seema Gupta, Advocate for 

defendants No.2 and 3. 

  

 CORAM: 

 HON'BLE MR. JUSTICE AMIT BANSAL 

   O R D E R 

%   25.03.2022 

I.A.4676/2022 (of the defendant no.1 u/O.VII R.11 of CPC) 

1. Issue notice.   

2. Notice is accepted on behalf of the counsel for the non-

applicant/plaintiff. 

3. Reply be filed within four weeks.   

4. Rejoinder thereto, if any, be filed before the next date of hearing. 

5. List on 22nd July, 2022. 

CS(OS) 7/2019 & I.A.4787/2020 (u/O.XXXIX R.2A of CPC) 

6. List on 22nd July, 2022. 

7. Interim orders to continue till further orders. 

 

                 AMIT BANSAL, J. 

MARCH 25, 2022/dk 
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